285 Special [ 5 DEC.
Western and the Central Railways are
spending mare than Rs- 25 crores every year.
There is a serious scandal in regard to the
purchase of paints from a particular
manufacturing company, namely Advance
Paints. The passenger coaches are painted
with IS 2932 specification paints. This kind of
paint is manufactured by very few companies.
As the railway coaches have to move from
one end to the other end of the country and
have to pass through different climates, the
Railways have to take specific care to see that
the paint utilised is of good quality and is
durable. The normal period of such test is
spre-ed to three years. The ICF has been
entrusted with the job of testing and
approving of the IS 2932 quality paints-After
carrying out these extensive tests the cost of
which is borne by the respective firms, the
ICF has issued a list of manufacturers whose
paints were found within the norms required
for use in railway coaches. I have got a list
also. I am forwarding all the documents to the
Railway Minister for action.

A company from Bombay M/s. Advance
Paints had managed to supply the IS 2932
paint to the Central and the Western Railways
without being on the approved list. This could
not have been possible without the links of the
company with concerned officials. When
these irregularities were brought to the notice
of Shri George Fernandes, the then Railway
Minister, he issued instructions to the Zonal
Railways vide his letter no.
90/V4/CH/ST/T7T/CA(III) dated 27th August
1990 to follow strictly the policy of the
Railway Board in ordering paints only from
the approved suppliers. Since M/s. Advance
Paints were not on the approved list, the Cen-
tral and the Western Railways had to stop
procuring paints from them. After realising
that the company can no longer manipulate
the sale of their paint to the Railways, M/s
Advance Paints applied to the ICF and offered
their paints for IS 2932 trial. The trial process
should normally be spread over a period of
three years. But without watching their
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performance, without tesing the quality, the
name of the company has been included in the
list of companies, to supply paint.

On a perusal of the said test report it can be
seen that gloss retention value was not up to
the required standard and it did not even agree
with the NTH certificate. When this was the
result in the very first trial, the paint could no
longer be put to further test. Thus on the basis
of the trial conducted, the company cannot
find place in the list of approved
manufacturers but by overlooking these
important requirements, the concerned
authorities have chosen to include the name of
M/s Advance Paints in the list of approved
manufacturers vide their letter dated 24-9-90.

It can, therefore, be concluded that M/s
Advance Paints have been favoured by
throwing all the norms and instructions from
the Railway Board to wind. This cannot
happen without receiving a huge amount in
consideration and therefore, this is a fit case
for proper investigation to unearth the scandal
so that the guilty people are identified and
punished. It will act as a deterrent to such
tendencies. I have got the documentary
evidence and with the permission of the Chair,
I am passing them on to the Railway Minister
with a request that he may please look into
this matter and set right the things.

Need to provide adequate toorism facilities
around archaeological sites in VHisba and
Raisen districts oC Madhya Pradesh
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Improper Implementation of Integrated
Rural Development Programme in Tamil
Nadn

SHRI PASUMPON THA. KIRUT-
TINAN (Tamil Nadu): Mr. Vice-Chairman,
Sir, I am here to raise a very important subject
regarding the improper implementation of
Integrated Rural Development Programme by
the State Governments. The Integrated Rural
Development Programme is a Centrally-
sponsored programme, funded on 50:50 basis
by the Centre and the States. It is to be
implemented through the district rural
development agencies, that is TRDAs.
According to the directions issued by the
Department of Rural Development of the
Government of Indifi, there should be a
governing body at the district level to provide
guidance and direction to the DRDA. The
governing body should include local MPs,
MLAs chairman of Panchayat unions or zila
Parishads, heads of district development
departments, representatives of Scheduled
Castes and Scheduled Tribes. At the grass-root
level the block-level staff is responsible for
implemention of thet Programme. There
should be a State Level Coordination
Committee (SLCC) to monitor the Programme
at that level. The Department of Rural
Development, Government of India is
responsible for the release of Central share of
funds, policy



